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Ty A an 1/26.03,2001 Shri J.K. Karn,- counsel for the applicant,
2 pplorasticom - ] o err
Issue show cause notice as to why the contempt

u/g/p%ﬂq .- . - 0 v
PRSP T Ky proceedings be not initiated against the respondents for

. i e;m :

nbn-compliance of the order dated 18,02.1999'passed in
| 0A-599/96. Requisites to be filed within a week.

List it for hearing on 24,05.2001,.

Vtyr.
IANA) /M(A) | (L. JHA)/M(J)

L]

2./ 24.5.2001.
shri J.K. Karn, counsel for applicant.
In the light of 5ubmission§ made by Sr.,Stamding
Counsel for respondents, hearing is adjourned to 17.7.01.

/ces/ -(L.R.K.'PRASADLéﬂLA)—*’*”——_b——_—fﬁszz;. NAR AY AN) /V.C .

3./17.07;01 ' For want of D.ﬁ., heari ‘qn cantempt 1is |
adjourned to 03,08,2001. -
| / (1] HMINGLIANA)/M(A)
SRK | e _
4./ 3.8.2001. For want of D.B., hearing on contempt is
adjourned to 26.9.2001. ‘ - (;
e
/cBs/ | | | _ (L.R.K. PRASAD)/M(A)

1




5/26,9,2001  For want of tme, JiSt it for hear:l.ng
: ' on 4,12, 200,

e
( L,Jha )/M(J)

5 IR | | N
4.12.01° . ' '

M show cause reply not filed ‘Be listed _ Lo
. on 24. 1. 2002 for hearing‘ . - ‘“’ :

- (L.R .K.Prasad) - .. .(BsN.singh Neelam) - "

241,02

» LearnEd counsel for the applicant is presant.
On behalf of the allged c0ntemners, shri v.M.K.sinha.
learned senior Standing counsel, has prayed for
adjournment as to file show cagsse. Erayer :ls
N allowed. Be "listed on 14.3.2002 for hearing.

| <L.R.i>r1(7 ) CB N. S}'I;! Neelam) h.

M@AY - - . VeCo
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_“\\\ 8/14.3.2002 For want of time, be listed it

\:zféi’rj:;lo.s.zooz.
5KS (Sarweshwar Jhaxj‘ﬂﬂ—(ft} (B.N.Singh Neelam)/v.C.
9/10,05.02  For want of time, be listed on 24,07.2002 for

£

hear ing,

SRK/ ) (L'R'KW(B-N- Singh Neelam)/V.C.




CCBA-27/01

10/24.7.2002 Both sides present
Be listed for hearing on-13.8.2002.
SKS ( L. sad )/M(A) ( B.N.Singh Neelam)/VC

-

11/13.8.2002 For want of time, be listed for hearing
~ on 11.10.2002, V ' Q' |
sks (S.Jha )/M(A) ( B.N.Singh Neelam)/VC
2 ‘
o : ’ ' g 4
11,10,02

For want of D.B., list it on

23,12, 2002 for hearing. AM _ L

(S .Jha)
M(A)

e

EM

13{/ 23.12.2002, Being a D.B. matter, list it on 31.1.2063 for

hearing,

/ces/ , | | | (B,N”SINGH NEELAM)/V.C.




‘*
14/31.01,2003 5 M. J.XK.Karn, counsel for. the, mpplicant
' . ’Mr V.M.K Smha, SSC for- th;e respondents. _
At the ver1 outset the 1earn°d counsel for
~ the appllcant has submitced that sincs the order so passed .
in the §,A. has been complled with by the raspondentq,
this contempt’ petltion has become 1nfructuous and in that
‘light it may be dispesed of. Mr, V.M.K.5inha, 1d, SsC for
the leepondents submlts that he has already filed the

show cause. '
T In the light of . the subm1331ans mgde by the

-

oart:es, this contenpt petition stands droppefl land
notices so issued stands discharged.,
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